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THE HIMSCHAL, PRADZSH LEGISLATIVE ASSEMBLY SPEAKER'S . 

AND DEPUTY SPEAKER'S SALARIES (THIRD AMENDMENT) 
ACT, 1977 

ARRANGEMENT OF SECTIONS . . 
Sectio~ls : 1 

1 .  Short tittc and commencement. 
2. Tnsertion of section 3-A. 
3. Amendment of seclion 4. 
4. Amendment of section 6. 
5. - Omission of section 10-A. 

THE HIMACHAL -PRADISH LEGISLATIVE ASSEMBLY SPEAKER'S 
AND DEPUTY SPEAKER'S SALARIES (THIRD AMENDMEW 

ACT, 1197 

(ACT No. 9 OF 1977)' 
. - .  . 

. - .  

(Received the assent of the Governor, Hirnachal Pradesh on the 29th , 

June, 1977 and was published in R.H.P. Extra., dated the 1st July, 1977, P. 711 1.. 

An Act fttrtlrer to ame~~d the H i r n ~ c l a l  Praded~ Legblfll i ve A~ml~bJy Spen.4trrPs I 
i 

and Dep~rty Speaker's Salaries A d ,  19 71 (Act No. 4 of 19719, 
4 
! 

BE it enacted b) the Legislatiye Assembly of Hirnachal Padesk in the 
Twenty-cighth Year of the Republic of India, as follows:- , . 1 

- r 
1. SIiort title and cor&~encemcnt.-(I) This Act rnay be ca1Ied the 

Himachal Pradesh Legislative Assembly Speaker's and Deputy Speaker's 
- 1  

Salaries (Third Amendment) Act, 1977. 
j 

' ! 
1 
! 

(2)- It shall .come into force at once. I 

' 2. Iascrtion of section %.$.-After section 3 of the Himachal Pradcsh 
Legislative Assembly Speaker's and Deputy Spzakcr's Salaries Act, '1971 (here- 
inafter called the principaI Act), the foilowing new section 3-A shall be inserted. 
namely :- 

"3-A. Sumplmary dlowancc.-In ' addition to the salary and: other per- 
qwsitcs admissible to him undcr section 3; a sumptuary nllowancc . 
at the rate of four hundrcd rupees per mensem shall also be paid to 

- the Speaker". - 
3. Amendment of section 4.-In section 4 of the principal Act for -the 

words "one thousand" and "one hundred and fifty" wherever m u r ,  the words 
"one thousand and five hundred" and "three hundred" shall be substituted, 
.and shall be deemed to have been substituted, respectively, with effect from 
16th April, 1976. 

. , 

4. Arhendment of section 6.411 section G of the principaI Act for tho ' 

words "three hundrcd" wherever. occur, thc words "five hundred" shall be . .  . .  . .  
- . .  - - ,  

. . . . 

substituted. . . . . 

5. Omission of section 10-A.+ection 10-.4 of the principal Act, along- 
I 
I 

with its heading shall.be omitted. 

I .  For Stotcm~nt or Objects an4 Rc~sons, see K.H.P. Errire., dt. 12-4-1977 at p. 310 ,I ' 

.. 



H.P. LEGIsLATIV~ ASSEMBLY MEhlnERS (~Eh iOvAt  OF 73 
DISQU ALIPICATIONS) (AMENDMENT) ACT 

An Act f~rrtl~er to mnelld t!;e Himacllnl Pradesl~ Legislntive Assembly Members 
(Re~novalofDisqrrali/icntios) Act 1971 (AdiVo.  7of 1971). 

BE it enacted by the Legislative Assembly of Kimachal Pradesh in the 
Thirty-second year of the Republic of India as follo\vs :- 

1. Short title and commenctfmcnt.-(1) This Act may be caIIed the Himachal 
Pradesh Legislative Assembly Mcrnbcrs (Removal of Disqualifications) (Amend- 
ment) Act, 1981. 

(2) It shall be deemed to  have come into forcc with effect from the 18 th day 
of May, 1971. 

2. Amendment of section 2.-ln the existing clause (a) of section 2 of the 
HimachaI Pradcsh Legislative Assembly Members (Removal of Disqualifications) 
Act, 1971, the words ,"enabling him to recoup any espenditure incurred by 
him in" occurri y after the words "for the purpose of" and before the words 
ll performing the functions" stail be omitted. 

3. Repeal and swings.-(1) The Himachal Pradesh Legislative Assembly 
Menlbcrs (Removal of Disqualifications) {Amendment) Ordinance, 1981 
is hcreby repealed. 

(2) Notwithstanding such repeal, anything done or any action taken under 
the said Ordinance shall be deemed to have been done or taken under this Act, 
as if this Act had come into force on the 18th day of May, 1971. 

THE HIMACHAL PR ADESH LEGTSLATOR S (MODIFICATION OF 
ALLOWANCES AND OTHER AMENITIES) ACT, 1981 

(Act No. 8 of 1981)1 

ARRANGEMENT OF SECTIONS 

SECTIONS : 

I.  Short title and commencement. 
2. Amendment of the Salaries and Allowances of ~ i k s t e r s  (Himachal 

Pradesh)Act, 197 1. 

3. Amendment of the Hjmachal Pradesh Legislative Assembly -Speaker's 
and Deputy Speaker's Salaries Act, 197 1. 

4. Amendment of the Himachal Pradesh Legislative Assembly (Allowances 
q and Pension of Members) Act, 1971. . . 

(Received the assent of the Governor, Himachal Pradesh, on the 2nd May, 
1981 andrvaspublishedinR.H.P. Extra., datedthe6th May, 1981, atpage341) 

An Act to mrtetd the icnvs relatit~g to the facility offree tranrit by railway or air 
beilrg avfiilcd of by ihe ~Uitlisters, the Speaker, the Deputy Speaker and 
other ~ n r m  hers of the State Legislaiirre. --- 

1. For statement of Objmts and Reasons sct  R.H.P. Btra, d n t ~ d  26-3-1981 p. 156 . . . . 



:i .Bn it enactd by the Legislative Assembly of  Hijnachal Ptad esh 1 in the 
Thirty-second Year oftheRcpubljcof India as follows: 

I. Short title and commencement.-41) This Act may bc called the Hirnachal 
Pradesh Legislators (Modification of Allowances and other Amenities) Act, 198 1 .  

(21: Tt shall corneln to fozce at once. 
\ 

2. Amendment of tbe Salarics and Allowances of Mioistcrs (KmachaI 
Pradesb) Act;l971.-At the end of section 5-A of the Salaries and Allo~rances of 
Ministers (Himachal Pradesh) Act, 1971 (3 of 1971) the follorving esplanation 
: &aU bc : inserteci; namely :- 

;'Explanation.-For deternining the azgregate djshnce under this section, 
the dishrice travelled in any financial year by railway or air under 

section 10-A of &!c Himnchal Pradcsh Legislative Assembly Speaker's 
and- Deputy Speaker's S a l a r k  ,Act, I97 1 (4 of-197 L)  or under section 6 of 

.-the .Himachal Pradesh ,Legislative As~ernb?~  allowances and Pension 
of Members) Act, 1971 (8 of 1971), or under both, shall bc tal en into 

. .account." 

3. 4 Amendment of the' HimachnI Pr adesb Legislative Assembly Spealicr's and 
Deputy Speaker's Salaries Act, 1971.-At the end of section 10-A of the Himachal 

:.:~radeshLegislative Assembly Speaker's and Deputy Speaker's Salaries Act, 1971 
(4 of 197I),~thefollowing shall be inserted,-nameIy :- 

"Exp1mlation.-For determining the aggregate distance under this section, 
the distance traveUcd in any financial year by availing of the facility for 
free transit by railway or air under section 5-A of thc Salaries and 
AUowances of Minister's CHimachaI Pradesh) Act, 197 1 (3 of 197 1); or 
sub-scction (1) of section 6 of the HimachaI Pradesh Legjshtive Assembly 
(Allowances and Pension of Members) Act, 197 1, or under the both, 

- shall be taken intoiiccount." 

., 4. -:rAmeadmcl~t, of: the, Hhacbal Pradesb Legislative Assembly ( A l I ~ ~ a n c w  
and Pension of Mcmbers) Act, ,1971.-After, sub-section (1) oTsection 6 of the 

i Himachal Pradwb.Legislaiive Assembly (Allowvanc~ and .Pension of Mcn~bers) 

Act, 1971 (8 of 19711, the following explanation shall be jdserted, namely :-- - 

!'Explanat ion.-For de terminiqg the aggregafc distance. under this sub- 
-section, thc distance travelled in any financial year by availing the facility - 

for free transit by.railyay or air undcr.sectlon 5-A of the Salaries and 
. ,AlIolvances of ,Ministers (Hjrnnchal ,Pradesh) Act, 187 1 (3 of 1971), or 

section 10-A of the Himachal Pradcsh.Legislative Assembly Speaker's 
- .- --and-bputy-Speaker's. Salaries Act, 1971 (4,of 1971); or under the both, 

,'-shall be Men intoacc~tmt." 



Town within the l imits of Shimla htunicipal Corporation, 
with i t s  headquarters at Shimla. 

3. These orders will come into force lrom the date of 
publication in the Official Gazette. 

(R.H.P.Extra., 'dated 3 1st March, 1984, P.572-573) 

THE HIMACHAL PRADESH LEGISLATORS (MODlF1CATIONS OF 
CERTAIN AMENITIES) ACT, 1984 

(Act No. 23 of 19841' 

ARRANGEMENT OF SECTIONS 

SECTIONS: 

1. Short t i t l e  and commencement. 

2. Amendment of the Salaries and AIlowances of Ministers 
(Hirnachal Pradesh) Act ,  1971. 

3. Amendment or the  Himachal Pradesh Legis lat ive  Assembly 
Speaker's and Deputy Speaker's Salaries Act, 1971. 

4. Amendment of the Salaries and Allowances  of Deputy 
Ministers (H-limachal Pradesh) Act, 197 I .  

5. Amendment of the Himachal Pradesh Legislative Assembly 
(Allowances and Pension or Members) Act, 1971. 

(Received the Assent of the Governor, Himachal Pradesh on 
the 19th October, 1984 and was published in It.1-I.P. (Extra.), 
dated the 22nd October, 1984 at  Pages 1803-1804) 

An Act further to  anend, the laws relating t o  t h e  grant  of 
ameni ties t o  t h e  Ministers, Speaker, Deputy Speaker. Deputy 
Ministers and Ncmbers of the State Legislature. 

BE it enacted by the Legislative Assembly of Himacha! Pradesh 
in the  Thirty-Fifth Year of the Republic of lndia as follo\r,s :-- 

I. Short title and commencement.-4 I )  This A c t ,  may be ca l l ed  
the Himachal Pradesh -Le~islators (Modifications or Certain Ameni t i e s )  
Act, 1984, 

{2) It shatl come into rorce a t  once. 

2. Amendment of the Salaries and Allowances of Ministers 
(Himachat Pradeshl Act, 197,l.-At the end of section 7-A of the 
-- 

I. For. statement o l  Objects and Reasons, see R.H.P.(Extra), dated 
12th September, 1984 P, 1593. 



Salaries and Allowances of Ministers (Hirnachal Pradesh) Act, 1971 
I3 oi  1971). the lotlowing explanation shall b: added, namely :-- 

"&plenation.--~he expression "construction of  a house" for 
the purposes of this  scction, shall IncIude addltion lo, 
alteration in, renovation of or repairs of a house." 

3, Amendment of the Himachal Pradesh Legislative Awrnbty 
Speaker's and Deputy Speaker's Salaries Act, 1971.-At the end of 
seciion 7-A o l  t h e  I-limachat Pradesh Legislatibe Assembly Speaker's 
and Deputy Speaker's Salaries -Act, 1971 I4 or 1971), the rollowing 
explanation shall be added. namejy :-- 

"E-t-pJon:rcjon.--The expression "construction o f  a house" for 
the purpcses af this section, shall include addition to, ultera- 
rion in, renovation of or repairs of o house." 

4. Amcndrnent of rhc Salaries and Allowances or Deputy Ministers 
{IIimnchal Pradesh) Act. 1971.-At [ h e  end of section 8-A ot the Salaries 
and A lluwances or Deputy Ministers tHirnschal Pradesh) Act, 1971 
(5 o i  19711, the lollowing explanation shall be added, namely :-- 

"Explanation,--The expression ''construction of a house" Fw the  
ptrrposes of this sect ion, sl~all include addition to, alteration 
in,  renovation of or repairs of a house." 

5. Amendment of the  Hirnachal Pradesh Legislative Assembly 
IAllowances and Pension of Members) Act, 1971.4n the  Hirnachal Pradesh 
Legislatiw Assenlbly (Allolroances and Pension of Members) Act,  1971 
(8 or 19711,-- 

(a) at  the end of section 4-D, the following explanation shall be , 

added, namely :-- 
I 

'hplanation.  --The expression "construct ion of a house" For t h e  : 
purposes oi t h i s  secrlan, shall include addition :o, alteration i 
in, renovation of or repairs of a hou$dt; 

(b) the misting section 6-C shall be renumbered as sub-section ( I )  ; and thereafter sub-section (2) shaIl he added, namely :-- I 

"(2) Every person who i s  entitled to medical Iaclliiies under 
sub-section ( 1 )  shall be entitled lor medical advance, subject 
ro such conditions as may be ?rescribed, for himself and for 
the of his family. 

Explanation.--For the purposes of  this sectiqn, the expression 
"family" shall mean and include the spouse, 
minpr children and parents of such a person 
wholly dependent cpon that person."; and 

(c) the word "and" occurring aCter clause {ll) o t  sub-section (21 
o f  section 7 ,  shall be omitred and thereafter the rollowing clause [ f f f ]  
shall be inserted, namely :-- 

"i f f  f )  the condit~ons subject to which the medical advance 
under section 6-C is to bc granted; and" 



1 54 
- .  

T-HY, HIMACHAL PRADESH LJIGISLATORS (IMODXFIGATIONS 
OF CERTAIN AMENIT1ES) ACT, f 985 

. (ACT No. 3 OF 1986)' 

ARRANGEMENT OF SECTIONS 

Sections : 
1. Short t i t I ead  commenccmcnt. 
2. Amendment of thc Himachat Pradesh LegisIative Assembly 

(Allowances and Pension of Members) Act, 1971. 
3. Amendmcnt of the Salaries dud AlIowances of Ministers (Aimachd 

Pradesh) Act, 1971. 
4. Amendment of the Himachal Pradcsb Legislative Assembly Speaker's 

and Deputy Speaker's Salaries Act, 1971. 
5. Amendmcnt of the Salaries 'and Allowances of Deputy Ministers 

(Himachal Pradesh) Act, 1971. 

(Received the fisse:~t of the Governor, Hi~~raclzal Prodeslr, oft fhe 1 6 t h  3 

Jnttllsry, 2986 and rvus ptrblisbed irr R. H.P.  E.r!ra., doted the 24th Jattuary, 
1986 at page 73-74). - 

An Act -frrrfl1er IO amend rlze 1;trvs relalilzg lo tlie ,oro?l l of a~tienitics l o  

f)le Mitrisrers, Speaker, Deprrry Spenker, Depirty Miuisr~~a and Merl~bers 
of the Stare Legislarzrre. 

Be it enacted by the Legislative Assembly of Xinlachal Pradesh in the 
C 

Thiry-sixtll Year of the Republic of India, as fo1lows:- 

I. Sllorl title uttd cot~rnlencemenf.-(1) This Act may be called the c 

Himachal Pradesh Legislators (Modi6cations of Ccrtain Amenities) Act, 
1985. 

(2) It sl~all come into force at once. 

2. Amretrdt~ier~l of llre HitnachaI Pradeslt Legislative Assenrbly (Ai/oiv- 
atrces and Pe~uion of Members) Acr, 1971 .-In the Himachal Pradesh 

k- 

Legislatiye Assembly (AIlowances and Pension of Members) Act, 1971 
(Act No. 8 OF 1971)- 

(a) in sub-section (1) of section 3 for the words "five hundred", the 
words '.seven hundred and fifty" shall be substituted ; 

(b) in clausc ( i i )  of sub-section (1)of section 4, for the word '%fty 
onc", the words "seventy-five" shall be substituted ; 

(c)  in section 4-B, for the words "five hundred", the words 'rseven 
hundred and fifty" shall be substituted ; 

(d) in the first proviso to sub-scction (2) of section 5, for the word 
+four", the word "five" shall be substituted ; 

(e) in chc second proviso to sub-section (2) of section 5,  for tne,word 
"one", the word "two" shall be substituted ; and . , 7 

- -  - - 

1. For Statement of Objecls and Reasonn see R.H.P. Extra., Dated 20-12-1985, 
P. 3013. 



(f) at the end of section 6-3, the following sub-section ( 5 )  shall be 
added, namely :- 

~ ' ( 5 )  Where any person who draws pension, or is entitIed to 
draw pension, under sub-section (I), dics,- 
( i )  hislher spouse during his/hcr life time or till hc!she 

remarries ; or 
(i i) if such person leaves no spousc his minor children till 

they attain the age of majority and in case of daughters 
till they get married ; 

shall be entitled to draw pension cqual to the sum wvhich would 
have been drawn by such a person as pension under this section : 

Provided that where more than one person becomcs cntitlcd for 
pension under this sub-section, all such persons shall draw thc said 
pension i11 equal shares." 

3. A I P I ~ I I  dtilenr of rile Salnries rrnrl.4 llo lva~~ces of Mitzisters (Hutiacl~al 
Pradeslt) Act,1971.-In the first proviso to sub-section (1) of section (8) 
of the Salaries and Allowances of Ministers (Himachal Pradesh) 
Act, 1971 (Act No. 3 of 1 971), for the word "four", the word "five"sha1l be 
substituted. 

4. Anre~~dt~tent of tlre Hi~t~nc!rol Prarleslz Legislative Asse~nbly Speaker's 
nnd Deptciy Speakerk Salaries Act, 1971 .-h the first proviso to sub-scc- 
tion ( I )  of section 8 of the Bimachd Pradesh LegisIative Assembly Spcakcr's 
and Deputy Speaker's Salaries Act, 197 1 ,  for the word b'four", the word 
b'6ve" shall be substituted. 

5. Amend~tleJt t of the Salar i~~~  a~zd Alloir,onc~s of Deplriy Mitist ers 
(Hiriracfial Pradesh) Act, 1971 .-In the first proviso to snb-scction ( I )  of 
section 9 OF the SaIaries and AIIowances of Dcputy Ministers (Hi~nachal 
Pradesh) Act, 1971 (Act No. 5 of 1971) for the word "four", the word 
"five" shall be substituted. 

THE HMACHAL PRADESH LEGISLATORS (MODIFICATIONS OF 
CERTAIN AMENJTM) ACT, 2986 

(Act No. 18 of 1986)' 

ARRANGEMENT OF SECTION 

Sections : 

1. Short title and commenccment. 
2. Amendment of Safnries and Allowances of Ministers (Himachal 

Pradesh) Act, 1971. 
3. Amendment of the Himachal Pradesh Legislative Assembly Speaker's 

and Deputy Spcakcr's SaIaries Act, 1971. 
4. Amendn~cnt of SaIaries and Allowances of Deputy Ministers 

rn (Himachal Pradcsh) Act, 1971. 

I .  For Sta:cm:nl of Objects and Rcasons scc R,H.P. Extra., Balcd 21-3-1986 
P. 1400. 



(f) at the end of section 6-3, the following sub-section ( 5 )  shall be 
added, namely :- 

~ ' ( 5 )  Where any person who draws pension, or is entitIed to 
draw pension, under sub-section (I), dics,- 
( i )  hislher spouse during his/hcr life time or till hc!she 

remarries ; or 
(i i) if such person leaves no spousc his minor children till 

they attain the age of majority and in case of daughters 
till they get married ; 

shall be entitled to draw pension cqual to the sum wvhich would 
have been drawn by such a person as pension under this section : 

Provided that where more than one person becomcs cntitlcd for 
pension under this sub-section, all such persons shall draw thc said 
pension i11 equal shares." 

3. A I P I ~ I I  dtilenr of rile Salnries rrnrl.4 llo lva~~ces of Mitzisters (Hutiacl~al 
Pradeslt) Act,1971.-In the first proviso to sub-section (1) of section (8) 
of the Salaries and Allowances of Ministers (Himachal Pradesh) 
Act, 1971 (Act No. 3 of 1 971), for the word "four", the word "five"sha1l be 
substituted. 

4. Anre~~dt~tent of tlre Hi~t~nc!rol Prarleslz Legislative Asse~nbly Speaker's 
nnd Deptciy Speakerk Salaries Act, 1971 .-h the first proviso to sub-scc- 
tion ( I )  of section 8 of the Bimachd Pradesh LegisIative Assembly Spcakcr's 
and Deputy Speaker's Salaries Act, 197 1 ,  for the word b'four", the word 
b'6ve" shall be substituted. 

5. Amend~tleJt t of the Salar i~~~  a~zd Alloir,onc~s of Deplriy Mitist ers 
(Hiriracfial Pradesh) Act, 1971 .-In the first proviso to snb-scction ( I )  of 
section 9 OF the SaIaries and AIIowances of Dcputy Ministers (Hi~nachal 
Pradesh) Act, 1971 (Act No. 5 of 1971) for the word "four", the word 
"five" shall be substituted. 

THE HMACHAL PRADESH LEGISLATORS (MODIFICATIONS OF 
CERTAIN AMENJTM) ACT, 2986 

(Act No. 18 of 1986)' 

ARRANGEMENT OF SECTION 

Sections : 

1. Short title and commenccment. 
2. Amendment of Safnries and Allowances of Ministers (Himachal 

Pradesh) Act, 1971. 
3. Amendment of the Himachal Pradesh Legislative Assembly Speaker's 

and Deputy Spcakcr's SaIaries Act, 1971. 
4. Amendn~cnt of SaIaries and Allowances of Deputy Ministers 

rn (Himachal Pradcsh) Act, 1971. 

I .  For Sta:cm:nl of Objects and Rcasons scc R,H.P. Extra., Balcd 21-3-1986 
P. 1400. 



5 .  Amendment of the Himachal Pradesh Legis tative AssembIy (Allow- 9 

ances and Pension of Members) Act, 1971 

(Received thc uscnt of thc Gorcrnor, Himachal h a d e s h  on thc 30th August, 1986 
and was publisl1c3 ill R, H. P. E.rtr.1 D ~ t z d  1-9-1986, .P. 1433-1435). 

At1 A c i f i ~ r t l ~ e r  10 n t n e ~ ~ d  /he lnws ~~el i z~i t tg  10 [he grurit of u l f o ~ r ~ u t ~ c e s / a t a ~ i ~ i ~ . ~ -  
o n d p e ~ t s i o r ~ ~ ! ~  the Minisrcrs, Speaker, Deptrrj. Spenker , Depztly Ministers 
nrld Mctnbers of the Sftrte Legislature. 

BE it enacted by the Legislative Assembly of Himachal Pradesh in the 
Thirty-seventh Year of,the Republic of India as follows :- 

1. Shorr rille rrtld cwnrnmce~ne~tr.--(I) This -Act may be called the 
Himachal PFadesb Legislators :(Modifications of Certain Arncnities) Act, 
1986. 9 

t2) It shall come-into force at once. 

2. Arnendn~en; of the Snluries Atlo ~vnttce~' OJ Ministers ~Hir~tacfml 
Pradeslr).Act, 1991 .-In the Salaries and Allowances of Ministers (Himachal 
Pradesh) Act, 197 1 (3 of 1971),- 

(a) for the existing section 3, the .following ,section 3, along with its 
heading, shalt bc substituted;namely:- 

"3. Salaries .rind daily allolvances of hfit~isfers. -Each Minister shall 
be entitled to receivz a sdary at the rzte of onc thousnd and 
five hundred rupees per mensem and an allowance for each day 
during the whole of his  term.^ such Minister at the same rates 
as are specified hi clause (ii) of sub-section ( 1 )  of section 4 of Che 
Himachal~Pxade~hLe~iSlati~e AssembIy (,91 Iowances :and -Pension 
of Members) Act, I971 @.of 1971) with respect to members-of.the 
State LegisIative Assembly ". ; and 

(b)  after section 3 so su bdtu t  ed,.the following section 3-A, along with 
i ts-heading. shaII be added,.namely :- 

"3-A. Stt~llprrlat-y Allowat~ce to Ministers.--There shall be paid a 
sumputuary allowance to each Minister at the foUowing rates, 
namely :- 

(a) the Chicf Minister Rupees one thousand two hundred and fifty 
per mensem ; 

Ih) every other Minister Rupees.seven hundred per mensem ; 
who is a member 
of the Cabinet. 

.(c) a hhnister of .State Rupees five -hundred :per mensem. " T 

3. Arncnd~~tent ofthe Hinracha/ Prad~sfl  Legisla/ h e  Assetnbly. Speaker '.T 
and Deprrry Speaker's Solarics Act, -1 971-.-In the . b a c h a l  Pradesh Legis- 
lative Assembly Speaker's and Deputy Speaker's Salaries Act, 1971 14 of 
I971),- 

(a) for the existing section 3, the following section 3, along with its 



heading. shall be substituted, nan1cly:- 

* '3. Sdary err. of t l ~ c  Speaker.--(1) The Speakcr &all be entitled 
to receive salary at the rate of one thousand and five hundred 
rupees per mensen) and an zllowance for cach day during thc 
whole of his term as such Speaker at the same rates as arc 
specified in clause (ii) of sub-section ( J )  of section 4 of the 
Himachal Pradcsh Legislative Asscmbty (Allowances and 
Pension of Members) Act. 1971 (8 of 1971) with respect ro 
members of the State Legislative Assembly. 

(2) The Speaker during the term of his office sliall be providcd by 
the State Government a free furnislled house at Shimln, the 
maintenance charges of which shalI be borne by the State 
Government. The State Government may also allow him to 
contime in free occupation of the house for n period not 
exceeding fineen days from the date of his ceasing to be the 
Speaker." : 

(b) section 3-A shall be ornrnilted : 

(c) for the existing section 4, the following section 4. along with its 
heading, shall be substituted, namely :- 

"4. Salary etc. of the Depvty Sperrker.-(I) The Deputy Speaker 
sllall be ent~tlcd to reccivc a salmy at thc ratc of onc thousand 
and five hundred rupces per mensem and an allowvance for 
each day during the whole of his tern1 as suct~ Deputy Speaker 
at the same ratcs as are specified in clause ( i i )  OF suh-sectio~i ( 1 )  
of section 4 of the Himnchal Pradcst~ Legislative Assembly 
(Allowances and Pension of Members) ~ c t ,  197 1 (8 of 1971) 
with respect to members of thc State Legislative Assembly. 

(2) The Deputy Speaker duridg tliz icrm of his ofice sl1aI1 be 
:provided by the State Governrncnt a frce rurnished house at 
Shimla, the maintenence charses of which shall be borne by 
the State Governn~ent ar in lieu thzmof he shall be paid such 

. allowance not exceeding three hundred rupces per menscm 
as the State Government may fix. The State Governmcnt 
may also allow him .to ,continue in ,free occupation of the 
house for a period not exccedingeteen days from the date of 
his ceasing to be the Deputy Speaker. 

Explnaario~l.-Thc Deputy Speaker shall not become Iiable 'personally 
for say payment in .case the standard rent of the house allotted to him 
for residence exceeds cne hundrcd and fifty rupees per mensem." : at?d 

(b) after section 4, the following nc\v,section 4-A, along with its heading 
shall be inserted, namc[y :- 

"4-11. Sunlpttrnrj allova;rce.-There $hall be paid to the Speakcr 
a sumptuary allowance of eight hundred and fifty rupees per 
mensem and to the Deputy Speaker a sumptuary allorvance 
of fivc hundred rupees per rnertsem. " 



4. A~lrer~ rhnwrf uf the SaIari~.~ nn,l(l A IIu~vrn~ ces q f Deplrty Mist isters 
(Nitnnt-lrbl Pr-arleslr) Act. 97 1 .-In the Salaries and Allowances of Dcputy 
Ministers (Hirnacl~al Pradesh) Act, 197 1 (5  of I97 I ) , -  

(u) for tlie existing section 3, tllc folloiving sectian, alo~lg with  its 
head in^. shall be substiturcd, namcly :- 

'. j .  Solory ctc. of the Deputy bIi~listers.--( I )  Each Depuly Minister 
shall be entitled to receive a salary at the rate of one thousnnd 
and four hundred rupees per rnenscm and an nllo~vancc fol- 

cach day during the whole of his term as sucli Depuly Minister 
at the same ratcs as are specified in clause (ii) of sub-section 
( I )  of section 4 of fhc Hin~nchal Pradesh Legislative Assembly 
(AIlowances nnd Pcnsion of Members) Act, 1971 (8 of 1971), 
with respect to members of the State Legislative Asscmblp. "; 

(b) afier section 3 so substituted, tllc following section 3-A, along- 
with its hcading, shaII be added, namely:- 

$ & J - A .  -, Si(t1p1t(~rt-1:allu11~nnce.-Inaddition to thesalaryand other 
perquisites admissible to him under this Act, a sumptuary 
allowance at the rate of three hundred rupees pcr mensern shall 
nlso be paid to the Dcputy Minister." ; and 

(c )  for the words "The a 1 l o ~ v a n c ~ "  appearing at thc beginning of 
section 9 4 ,  the words '.The salary and allownnccs" sha 11 bc 
substituted. 

5. Amet~rltnerit of the Hi~)lacllni PrudesJr Lrgi,rlatire Assernbb~ (Arloiu- 
mlccs 011 J Perrsiorr oJ Metr~bers) Rcf . 197 1 .--In thc Hi machal PrndeJt 
Legislative Asscrnbly (AUowances and Pension of Members) Act, 197 1 
(8 of 1971),- 

(a) in Explanation 11 of sub-section ( I )  of section 4, the \iords '#or 
halting" shall be omitted and the words "five miles", the words 
"eight kilometres" shall bc substitutcd ; and 

(h) in section 6-B/- 

(i) for the figures ,..700'' and "500" occurring in sub-scctiorl (I), 
tho figures ',500" and *'I 000" shall bc substituted respectively; 

(ii) for the words ccthat ta which h e  is entitlcd undcr sub-scclion 
(I)", occurring in sub-section (3), the words "one thousand 
and five hundred rupees "sball be substituted ; 

(iii) for clause (b) of sub-section (3, the iolloivjng clause shall be 
substituted, namely :- 

..(,!J) whcrc h e  a r n o u n ~  of pctlsion to ~ l ~ i c l ~  llc is entided under sudl 
law or otherwise, is less ~ h a n  rupees one tlmusand and five 
I~undfed per renser~l, such person sl~all  be cii~itled to pension 
under sub-scction (1) onIy or an amount which falls short of  
rupees one tliousand and five hundred per rnensern. " 



GENERAL A D - ~ T R A T I O N  D E P A R m N T  

(CA3INET AM) PARLIAMENTARY AFFAIRS) 

NOTIFICATION 

Sh3nIa-171002, the 26th May, 1988 

No. GhD(P~A)-4(D)9188.- exercise of the powers conferred by 
seclion 13 rzad with section 7-A of the Himachal kadesh Legislative 
Assembly Spaaker's and Depuf y Speaker's Salaries Act, 1971 (Act No. 4of 
1971), the G,svernor, Himachal Pradesh, is pleased to make the f'oUoving 
rutes further to amend the HimachaI Pradesh'Legislative~Asscmbly Spaakers' 
and Dzputy Speaker's (Advance of Loan for Hause Building) Rules, 1981, 
pubLished in t hc Rajpa tra, Hiinachal Pradesh (Extra-ordinary) dated 
L7-4-198 1 vide notification No. GAD(PA)-4(D)46182, dated 2-4-1981, 
namely :- 

1. Short title and commencement.-(1) These rules may be called the 
HimachaI Pradesh Legislative Assembly Speaker's and Deputy Speaker's 
(Advance of Loam for House Building) (Amendment) Rules, - 1.988. 

( 2 )  Thesc' rules shall come into force at once. 

2. Amendment of rnIe4.-For the words"one1ac and twenty thousand" 
wherever they occur in rule 4 of the Himachal Pradesh L~gisbtive Assembly 
Spsaker's and Dsputy Sp~xker's (Advancc of Loan for Rouse Building) 
Rules, 198 1 ,thawords "two lacs" shall b? substituted. 
IR.H.P,EX=, 'b&d$-6-i9~8,-~~100~1- 

THE HlMACHAJ PR ADESH LEGISLATORS (MODIFICATION OF* 
CERTAIN AMENITIES) Am, 1988 

(ACT No. 8 OF 1988)l 

ARRANGEM,ENT.OF SECTIONS . . , 

Seclions: . 
1. Short titlc and commencement. - 

2. Amendment of the Salaries and Allowances of Ministers (~jrnacbaj 
Pxadesh) Act, 1971. 

3. Amen'dulcrit oft,he Himachat Pradesh Legislative Assembly Speaker's 
and Deputy Speakei-'s-Salaries Act, 1971. 

4. Amendmcit of the Salaries and AlIowances of Deputy Ministers 
(HimachnlPradesh)Act, 1971: 

5. Amendment of the Hirnachal Pradesh Legislative Assembly ( AUo- 
xvanccs and Pension of Members) Act, 1971. 

\ 

F 

(Reezived the asscnt of the Governor, Himachal Pradesh, on the 20th 
Mly , .  1988 and was published in R.H.P. Extra, dated 21st May, 1988 at 
pages 861-862). 

An Act firrther f o arnknii the Icl~vs d a t i n g  to the grant -of u~rtenities to, flrc 
Ministers, Speaker, Deputy Speaker, ,D  epufy Ministers and lvem- 
bcrs of the Stare Lcgisiufure. 



BE i t  cnacted by ihc Lcyslative Assembly of Himacbal Pradesb in the 
Thirty-ninthyear ofthe Rcpublicof India as ro1Iows :- 

1. Sbort title and commencement,-dl) Tbis Act may be called tbc 
Himachd Pra&shLcgisIators (Modification of Ccrra'in Amenities) Act, 1988. 

(2) I t  shall come Into forcc with eirect !ram the lstday ofApril, 1988. 

2, Amendment of the Salariesaad Allowances of 1Ministers lHimacha1 
Pradesh) Act, 1971.-ln the Salaries and Allowances olMjnisters {Bimachal . 
Pmdesh) Act, 1971 (3 of 1971) :- 

(i) for section 3-A, the following section shall be substituted. namely :-. 

"3-A. There shall bc paid a sumptuary allowance toeach Ministcr at the 
following rates, namely :- , , 

(a) the -Chief 'Minister-rupees 8one.thousand-fivc hundred apd fifty 
per mensem; 

(6) every other Minister who is a member of the Cabinet-rupees onc - , 

, thobsandi per -measem ; 
. (c) a"~inister  of State-rupees eight hundred per mensem."; and 

, 

(ii) for the,word-'five: occurringin the first proviso to sub-section (1) 
, of section 8,thc *OidLeight' shall be substituted. 

+ 
. . 

! -- . . - 
1. For-Statement af Objects and R - s o ~  meRdH.P.-Extra.,-dated 741988, P. 493. 

3. Amen&ent of the ZLimacbal Pradesh Legislati\+e Assembly Spenker$ 
,and:Dep%ty.Sp@ke~'s'6alaries Act,,1971.-in rt be HimachallEr$de$h Legisla- ' 

tive Assembly:Spe&kcr's ,arid Deputy :Speaker's Salaries Act, 1 4 1  (4 of 
,197 1)- 

(0 for section 4-A, the following section shall be substif ur~d,xramcly :-- 

"4-A. -There shall be paid~to'the mSpenker a sumptuary aIlowance of 
ode t$ousadd, one huridred ai id:W- rupees:and to the Deputy 
Spbaker a sumptuary allowance .of eight huridred rupees per 
mcasem,"; and . , 

( i l )  for the wprd.'Eqe' occurring in the &st proviso to sub-section (1) 
, of~sectio~i~8, the wbrd 't5ghf'.shall , . fK' substituted. : 

4. Amendment or .  the, Salarie  and AUownncm of Deputy Ministers 
(Himacbal Pradesh) Act,d9Tl.-lri the'Salaries and Allowances of Deputy 

Ministers (Hbaohal, , .  Pradesh) . rAct, 1971 . (5  o t 1971) :- 

( i )  for the word 'three' occurring in section 3-A, tlie word 'six'shal t 
be substituted; and 

( i i )  for tho word 'five' occurring, in t h ~  firrt p&jso tq.sub-gcdion (1) 
of sactton 9, the word 'eight' 'Shall" be s?bstitut?d. ' 

' 

5. Amendment of theHimncha1 Pradesh LegisIative A~bly(AIloweacw 
,a@ Penslog .qf Members). Act, 1971.-In-the,Himachal Pradesh Legislative 
Asse~bly{AIlowances and :Pension of Members). Act, 1971 (8 of '1972j -  



(a) in section 4-B, for the words "one thousand three hundred and fifty" 
the words "one thousand and six hundred" and for thc words 
"seven Iiundred and Hty", the words "one thousand" shall bc 

, . substituted; 
(6) in the first proviso to sub-section (2) of section 5,  for the word 

- "five7'the word "eight" shalI be substituted; 
(c)  in section 6-B,- 

( i )  in t be second proviso to clause (e) of sub-section (1 )- 

(1) for the figures "50" and "I,000", the figures " 100" and "1,500", 
shaII bc substituted respectively ;and 

(2) at the end but before the sign "." the words "and for this pur- 
pose fraction of a year exceeding h i x  months shalI be counted as 
one year" shall be inserted; 

(i) for sub-section (3), the following sub-section shall bc substituted, 
namely:- 

"(3) Where any person entitled Zo pension under sub-scction (1) 
is also entitled to any pension from the Central Government 
or any State Government or any Corporation owned or con- 
trolled by the Central Government or m y  State Government 
or any local authority under any Iaw.or otherwise, then, the 
maximum pension from all sources admissible to such a person 
shall not exceed themaximum pension admissible to the Grade-I 

. Officer of the State of Rimachal Pradesh: 

Provided that the pension payable under the Freedom ' Fighters ~eqs ion  
Scheme andfor the Swatantrata Sainik Samman Pension Scheme 
framcd by the Central Government shaU not be taken into account 
for determining the amount of pension payable under this Act."; 
and 

(iii). i n  sub-section (5) after the words "as pension under this section" 
but before the sign ":", thc words ,"or  he sum of rupees tbree 
hundred and seventy-five per mensem,< whichever is higher" 
shall . . be inserted. 

THE: ~ M A C H A L  PRADESH LOKAWKTA (THIRD 
. '  

AMENDMENT) ACT, 1987 
, - 

1 .  Short title and commencement. 
2. Addition of new scction 10-A. . 
3. Amendment ,of section 11. 
4. Addition of new section 31-A:. 

[ ~ u r  h?r i rat i~ i  E~&.A fax! of fie KI;*=PII~ rolradkislr Loknyukr. (Tritiya 
Sansl~odhan) Adl~irtiyam, 1987 (1988 ka Adhiniyam Sankhayank2]. ' - 

1. Pmed in Hindi by tbt &ha1 Pradesb Y i h  ~ a b h a  For statement or Obieels 
and Reasom see RH.f.  htra., dated 2-1-1987. P.ll andl4. 



iA 11 lhoritfiti~c filglisl~ text of tllc Hi~i t~~h( l l  Prn~Ie~lt J~'irlilrnr Sr~bhn 
(S~ciasyon kc Btrr re nw Pellsion) (S(~~~,slrorII~mi) Adllit~ijlnttt, 1 989 
l I 98 9 kn A ~/I~II(I.UII~ Smrkf~ya~tk I I) rtr reg~~ired rrrrder Cliri rse (3) 
I![ Article 348 of rhc Cousti firtion of hlr/iu]. 

(Received the assent of the Governor, HIrnnchal Pradesh, on the 7th 
Junc, 1989 and was published in Hindi in R;I-T.P. Extrn , datcd 9th 
Junc. 1989 a t  page 1363 and ill English in R.H.P. Extm.. dated thc 9th 
.luoc. I989 st  page 1364) . 

A 11 11 ct -firrtkcr to rrnlet~d  he Hinlaclrnl Pradesl~ Lc~ivfcrfirc Asserttbly 
(.,lllo~r:rr~rocs rnlcl Pctrsiot~ oJhMct,lber.s) Act, I971 (ACI IYO. 8 of 1971), 

RE it enacted by t l ~ c  Legislative Assembly of Himnchal Pradesh in tllc 
Fortieth Ycar of thc Rcpublic of I~ ld iu  3s rollows :- 

I. Sliort title.--This Act may be cellcd the Himachol Pradesh Legis- 
lative Asscnibly (Alloivnnccs and Pznsign of Mcmblrs) (Amendment) Act, 
1999. 

. 2. A~?;e~idmerrl o f  section &-For tl~c existilt& sccond and third provisos 
to wb-section ( 1  ) crf section 6 of the H h a c h ~ l  Pradesh Legislative Asseriibly 
(Ailowanccs and Rnsion of Member i) Act, 1971 (8 of 1971), ihc following 
proviso shall be substitutcd. namely :- 

"Provided furher that journey may also be performed within Xndin 
by air by thc  Mclnber and Ilis spouse or any other person accom- 
p ~ t l y i l l ~  him to look after and assist him and in that cvent an 
amount equivnlent to the expenses incurred on such jou~ney d~al I 
bc reimbursed to the Mcmb3r and the amount so reimbursed 
shall bc adjusted against his cntitlcmunt 10 travel by rail.''. 

THE KIMACFIA L %DESH LEGISLAT W E  ASSEMDLY SPEAKER'S 
- A N D  DEPUTY SPEAKER'S SALARES (AMENDhtENT) ACT, I989 

(Act No. 10 c l f  19S9)' 

ARRANGEMENT OF SECTrONS 
Sccfioti : 

1 .  Sl~urt title. 
2. Amendment of sectivu 10-A. 

[ A  u/l~o~.ilotire E~rglish texr 01' / / ;r  Il i~t~clcl~fi l  Pr.(rd~-sft iinll~ott Sabhn 
k s /  r L;pa-Atlltynkslr I"ctmt (Snt~s/zodlian) A rllli~ llj'arn, 
1 989 ( 1 989 A-rr Arllri~~iyarri S r u r k l ~ ~ ~ l k  1 0) n.r reqriired tprder Clnrise 
(3) of Article 348 rhe C ~ ~ l ~ ? ~ t l t l i # t ~  of ' I~~dirrj. 

(Rcceivcd the assent 01' Ihc Governor, Himachal Pradesh, on the 7th 
Junc, 1989 and was published in Hindi io'R.H.P. Extra., oated the 9th 
June, I989 at page 1359 ntid in English in R.H.P. Extra., dated the 9th 
Junc, 1989 at pngc 1360) 

- .. . .  . -- - --- - -- . . -- ---- -  -- 

I .  p a w d  in H icd i  by rllc 1i.P. Vidlina S a b t ~ ; ~ .  For Stalewent of Objects and Reasons 
,re R . 1 3 . ~ ~  Extra., darcd 29-4-1989, p. 1078. 



HI! it cnnctcd by the LcgisIativc Assembly of Himachnl Prrdesh it1 tl~:: 
Forticth Ycnr of thc Rcpublic of Inrliii ;IS follows :- 

I. Slrort t i l l ~ . -Th is  Act rgriy hc called the Hin~nchnl  Pritdzsh 1-cgisln- 
tivc Assen~l>?y Spxker 's and Dc[~!~ty Spcnkcr'3 S:lli~ rics (Amenllmcnt) A!:!, 
1989. 
' 

2. At~ lc~~c l~ i rc t~ t  of secriorr IO-A.-Far the cxisting seccnd proviso lo sec- 
tiorl 10-A of t l ~ c  Himachn 1 Pradesh Lcgislntive Assembly Speaker's and 
Dcputy Speaker's Salaries Act, 1971 ( 4  of  1971), th.: fvllowing proviso 
shall bc substituted, namely :- 

"Provided tl-~at jo~lnicy ~ ~ l a y  also be performed hlithin India by ;I ir 
by t h c  Speakcr, or as thc casc may bc by  r l ~ c  Deputy Spcakcr, 
and his spousc or :iny other person acconipanyit?g him to Iouk 
afrcr and assisi him and in that evcnt an alnount equivalut to the 
expenses incul-rzd r>n such j,:lumey shall bc reimbur~ed tn the 
Spcakcr, 01- us thc case may be to tIic Deputy Sppcakcr, and the 
amount so reimbursed s11all bc :idjir a t ~ d  against his catil Ic~nenl 
to travel by rail;". 

RULES 

USDER 

THE IIlhl,'lCHAl, PRIZDESH h1;IlNOR CANALS ACT: 197(i 

THE HIMACHAL PR,IDESA MIXOR CANALS RUI-ES, 1977 

A~IERDMENT OF RULES 

1.4111horitn! ire E,,g/id~ f e . ~ f  oj' Go l ' ~ # t * f ~ i ~ ~ ~ i ~ l  , \ ' u ~ ~ c I  f t i l ~ ! ~  ;VO. /'. I V. (]'If) fi 
(2) S1S1. Outed 10-4-1989, is,y,loi ht ffit~di and p!8iis/tuditl R.II.P. 
E-~lrn.,  rlrrred 8 th  Jtrly, 1989 (16 prlgr.7 1663-1 6641 

IRRIGATION ASn P1IRUC HE.ALTH DEP,IRT;\IEN'C 

KOTIFLCA'T ION 

No. Pi%' (P1I) 6 (2 )  8!52.--In cxcl-cis of the pb;wzr< conr;rrcd by s:v- 
tiolt G8 of t l ~ e  Himnclla] 1';;idesh h l i j ~ o r  Canals Act, 1976 ( ~ l c t  No. 42 r d  
197(i), the Gove~-nor, Him:lchaI PF; I~CS~ I ,  is ~ I c ~ s c ~  to m:tke tbc fo IIowing ru!t.s, 
to amend t l ~ c  IIirlpchnl Prade.ih X l i r ~ o ~  Can:~ls R:~lcs, 4977. thc same having 
b:c11 pic~iou>[y 'pibiisltcd in tfic Rajpntl.a, H~machal Pradcsb (ISxtci i1rd1- 
uarj) datcd 16-7-1 956, ~ i r J p  Go\'t.rnn~cilt nl: tific:ition No. PW-Ii ( 2 )  8/82, 





Hi~racllal Pradcsh Legislrttivo Assc~nblg Spcdkcr's and Deputy Spcakcr's 
Salaries (Arnendmcnt)Act, 1994. 

(2) It shall comc into force at once. 

2. Ame~~dr~reat of .wctiorl 4-A.--In sscction 4-A of the HirnachaI 
Pradesh Legislative A5sembly Speaker's and Deputy Speaker's Salarios 
Act, 1971 (4 of 1971) (hereinafter referred to as the principal Act),- 

(a} for the words "one thousand one hundred and fifty'', the words 
"one thousand seven hundred and twenty five" shall bc sub- 
substituted ; and . 

(b) for the words %gbt hundred", the words Leone thousand and 
two hundred'' shall be substituted. 

3. Atltetrrlnretrr of sectio~~ 8.-In soction B of the principal Act, in 
sub-section ( I )  in theefirsi proviso, for the \vords "dght hundred", the words 
"one thousand and five hundred" shaI1 be substhutcd. 

4, A??rendme*l of secliofr 10-A,-1n section lo-A of the principal Act, 
for thc w-vordr "twenty thouand", whcrevcr they occur, th words "forty 
thousandy' shall be substituted. 

NOTIFICATIONS AND RULES 
1 

LNDER 
THEHXIMACHAL PR ADESH I L ~ G 1 S L A ~ ~ ' E  ASSgMBLY SPEAKER S 

AN? DEPUTY SPE;AK33R9.S SALARIES ACT, 1971 

THE HLMACH AC PRADESH LEGISL ATSVE ASSEMBLY SP~AEER'S 
AND DEPUTY SPEAKER'S (ADVANCE FOR MOTOR.CAR) 

RULES, 1971 
... 

. AM~NRMENT OF RULES . I 

(Issrred anrl pvblished i14' Hindi in R.Y.P. E3f ra., d~tcd  9-4-1 994. 
p .  745-746). .. . 

GENERAL ADiMTNISTRATtON DlpARTMEhT , . 
. . (Parlia.mentry Affairs) : ;. , . . , 

Shinllu-2, the 25th March, 1994 
- .  

KO. GAD  PA^ 4(D)-10/88.-1n exkrcbe of k c  powers 'coiferred by . 
section 7 of the Himachal Pradmh LegislativeAssembly Speaker's and Deputy 1 I I . . . .  . : : -,.. . . .  . . .  Spcaker's Salwie~ Act. I971 (Act No. 4 of 19,711, the Govccnor of Wimclia~ 
Pradesll is pleased to make the following rules.furfher to amend tho 
Hirnachal Pradesh Legislative Assembly Speaker's and Deputy Speaker's 
(Advance for Motor Car) Rules, 1971, pubIished In thc Himachal Pradesh 
Rajpatra [Extra-ordinary), dated 15-10-197 1, ride, notification No. 2-131 
71 -GAc, dated 7-9-1971, narneIy :- I i ! 

1. Sltort tjrk.4Thcse rules may! be calIed the ~ i m a c h i l  Pridesh 



Shimlad, the 4th May, f 996. 

No..3-36191-VS.-In exercise of the powers conferred vide &on 7 of 
Himacld Pradeh T~gislafive Assembly .(AlIowan'ces and. Pellsion of Mwhrs )  

, - . ...... . >.. . . . . . . .  . . .  A 4  1971 (Act No. 8 -of 1971), the Speaker, ~ ~ a l  Pradesh Mdhan Sabha is . . 
, . . . 

. . , .  - , .  . . 
. ,  . , . .  - . p l M  to make lhe following r u l a  further to amend the Himachal Pradesh , .  . , . 

Legislative Assembly Memkrs (khance of loan for House Building) Rules, 1'979 
namely : - , , 

1. Short Na-(1) Thcse rule may be d e d  the Himcbal P r a d d  
Legislative Assembly Memhrs (Advance of loart for House Building) m e n b e n t  
R u l ~  1996. 

(2) Thae rules shall a m e  into for= at once. . 

2. Amendment of d e  4.-In rule 4 of the Himachal Pradesh 
Legislative Assembly Mernhrs (Advance of Ioaa for House Building) Rules, 1979 
for "PO& lacs" wherever these. occur, "six b" shall be substituted. 
-- -- - - -- 

@H.P. Em., dated 21.5.96, p.2377). 
.,q / 

THE HIMAf3M.L PRADESH LEGISLATIVE ASSEMBLY SPEAKER'S AND 
DEPUTY SPE-S SALARIES (AMENDMENT) ACT, 1996 

' ARRANGEMENT OF SECTIONS 
Sections : 

I. Short tide. 
2. Amendment of section 3 and 4. 
3. Amendment of section 4.1% 
4. Amendment of section 8. 
5. Amendment of Won 10-A.. 

THE EXMACHAL PRADESH LEGISLATIVE ASSFMLY SPEAKFiR'S AND 
DEPUTY SPEAKER'S SALARlES (AMENDMENT) ACT, 1996 

(Acl No. 9 of 1996)' 
A: , (Authoritative English text of the HimachaI Pradesh Vidhan Sabha 

Adhyaksh Aur upAdhy&h Betan (Sans- Adinyam, 1996). 

w i v e d  the a t  of the Govcmor of the 18th April, I996 a d  was 
publish4 in Hindi and English in RH2. Extra, dated 29th April, 1996 at pages 
1933 and 1934). 

1 PaaedinHhdbyk Himrchal Radcsb V i d h a n S a h b a F r r r ~ o f O b j ~ a n d R c a P o m  
w R.H.P. Fdra.  dated 11.3.1996. p990 u n ~ I  992. 



AN ACT further to amend the ,l3bachal Pradesh h e m b l y  Speaker's and 
Deputy Speaker's Sdarics Act, 1971 (Ad Na 4 of 1971). i 

.............................. , . - . . ,.. , . , , . . , . . - , . , . .  
. . , , 

. . , . 

BE it enacted by lhe~egislative Assembly of HimaW Pmkh in the - : :. - . ,  , .  
, . ,.  

Forty-seventh Year of the Republic of Indkt, as follows :- i 

Short titIt-Tbis Act may be catfed the Himachal Pradesh 1. I 

IRgislative Assembly Speakefs and Deputy Splser's Salaries (Amendment) Act, 
1996. 

- .  . . . . . . . .  - - , ,  

. - . . . . . . . .  . . . . . . . .  . , . . .  , - . . . . . . . .  . . .  . . . . . . . .  ::.. . . ..,... . . . . .  2. Amendment of sectiom 3 and 4.-3n sections 3 and 4 of the , . . . .  

. . . . . . . . . .  . . . . .  . . . . . . . . . . . . .  . . . . . . .  Himchal Pradesh Legislative Assembly Speaker's and Deputy S m e f s  Salaries , . ..:, :,.. ,,.:.:---; ..................... - . . . . . .  , .. ., , ., . _ _ . . . . .  . . .  I. .; . - ..-'.. -. -.> ':' ........... , .. 
A q  1971 (4 of 1971) (hereinafter called the p ~ c i p a I  Act), for the words, "on 

.:. .-........... . . ,. . . . . . . . . . . . . . . .  
! - 

':. 

thousand and five hundred", the words "two thowand and five hundredn shall be 
subshted. I 

I 

3. Amendment of section 4-A-Iu section 4-A of the principal Act, - 

(a) for the words, "one thousand seven h u n W  and twenty five" the ' 
words, "two thousand ma hundred and twenty fivew &all be -" I 

. substituted; and 
I - 1 .  

(b) for the words "one thousand and two hundred'' the words lone I 
thousand and seven b u n M  shall be substituted 

4, Amendment of section 8,-In section 8 of the pdcipal Act, in 
sub-section (I), in the hrst proviso, for the words "one ,thousand and five 
hundred", the words "lhree thousand" shaU be substituted. 

. . . . .  . , . . ,  . . . . . . . .  . . . . . . .  . . . .  ................. Amendment of s t i o n  10-A-In &OD, 10-A of the principal 5. - . . ,. ......... . . . .  , .  . . . .  . . 
- , -  . . . . . . . . . .  . . . .  m . . . .  . . . . .  ... 

A. . 
- - . . - .  . . . .  Act, fbr the words "forty rhwsandn, wherever. these ,m, the words "sixty ... , ,  . . I 

thousandn shal! be sukituted , . . . .  ...... . . 
... . . . . . . .  . - , - , . .  

, . . . , ,  . .  
. . 
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-1: 1 

.. I ,  
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AUTHOlUTATlVE EKGI ,ISH TEXT 

THE IlIhIACHAL PRrZDESI-I LEG1 SLATIVE ASS EMRLY 
SPEAKER'S A 3 D  DEP llTY SPEAKER'S SALARI ES (A XIENDMEST) 

ACT, 1998 

.4RR;liYCEMENT OF SECTIONS 

Sccrions: 

1.  Sllortcitle. 

2. Arncndlnent or scctio~~ 3. 

3, Eimcr~drl\zrlt of scction 4. 

4. Amcndiuent of scction 4-A. 

5 .  Amcndnicr~t of s c c r i o ~ ~  3. 

6. An~endn~cnt of  sectio~i 1 0-A. 

THE UIMACHAL PRADESH LEClSL.4TIVE ASSEMBLY 
SPEAKER'S AND DEPUTY SPEAKER'S SALARIES (AMENDMENT) 

ACT, 1998 

( A m  YO. I6  OF 1998)' 

(Received tIlc assent of the Governor on 21.8.1998, and published 
both in Hindi and Englid UI RH.P.  Ertm, dated 24.8.1998, p. 3205-3203) 

A n  Act furtllcr to anlend t l ~ e  Hi~r~:ichilI Pradesh LegisIati.rJe AssembIy 
Spenl ic~ . '~  and Dcputy Spcaker's Salaries Act, 1971 (Act No. 4 of 
1971). 

REjt enacted by the Legislnfive AssernbIy of Hiwachd Pradcsh ill FULLY- 
nintfl Year of h e  Rcpublic of India, as follows:- 

1 . SIiort title.- This Act may bc called h e  Himnchal Pradcsll Lcgislntive 
AsscmbIy Spcaker's and Dcpuly Speakcr's Salaries (Amendn~eni) Act. 199X. 

2. .4mcndment oi section 3. - In scctiorl 3 of the Himachnl Pradcsll 
Lcgislalivc Assonbly Speakcr's and Deputy Speakcr's S;~lnrics Act, 197 I (4 of 
1971) (hcrcinnfter cd Icd  tlic principal Act), for thc words "hvn tliousa~td atld firre 
hundred", tlic words "icur thousatid" shall be substituted. 

3. An~endmer~t of section 4.- III section 4 of thc prit~cipal Act, fnr thc: 
words "two thousand and fivc hradrcd", Ihc words "four thousand" shall be 
subslitutcd. 

I .  Passed in Hindi by the Himachul PradesIl Vidh:~n Sabha. For Statenlcn! of Ol?jcct?: , 

md Rcaso~ls see R.U P. Extra., d:dcd 30.7.1 Y9g, p. 7350 8~2854 



THE WlMACLLAL PRADESH LEGISLATIVE ASSEMBLY 
SPEAKER'S ATYD DEPUTY SPEAKER'S SALARIES (SECOND 

AMENDMENT) ACT, 1998 

(Act No. 5 of 1999)~ 
. -  . .  , 

- -  . .. . . - .  .. . 
. . 

. . .  
. . - - - -  . . ,  . . . , (Received the assent of the Governor on 18th January, 1999 and rvss 

published both in Hindi and English in RH.P. Extra dated 21.1.99, p. 265-266). 

An Act further to amend the Himachd Pradesh Legislative Assembly 
Speaker's and Deputy Speaker's Salaries Act, 1971 (Act No. 4 of 
1971). 

BE it cnactcd by the Legislative Assembly of HimachaI Pradesh in the - 
forty-ninth Year of the Republic of India, as follows:- 

. .  . 

- , - .  . . . 
1. Short title and commencement.- (1) This Act may be called thc 

. . 
Himachd Pradesh Legislative Assembly Speaker's and Deputy Speaker's S daries 
(Second Amendment) Act, 1 99 8. 

(2) It shall bc deemed to have come into force on the 3rd day of 
December, 1993. 

I 2.  Amendment of section 13.- In scction 13 of the Himachal Pradesh 
! LegisIative Assembly Speaker's and Deputy Speaker's Salaries Act, 1971 (4 of 

197I), after sub-section (21, the following proviso shall bc inserted, namely:- 

"Provided that the Slate Government may, for the purposes of sections 7 
and 7-A of this Act, make rules with retrospective effect so as to bc 
effective fiom any day on or after the 3rd day of December, I 993 ." 

1 Pil~sed in Hindi by the Hirnachal Pradesh Vidhnn Sabha. Far Statement of Objcch 
md Reasons see R.1i.P. Extra., dated 3.12.1998, p. 42 19 & 4222. 
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